CENTRAL ADMINISTRATIVE TH

PRINCIPAL BENCH

C.P. No.204/2005 in
C.P. Np. 83/2004
O.A. No.1431/2000

Naw Delni this the 277 day of July, 2005

Horv'ile Shri V. K. Wajotra, Vice Chairman (&)
Hon'bis Shrl Shanker Rajy, Member {J3

Yaa Dait Senhgal, IAS (Retd)),

S/o Shii Asa Nand Sengal,

Rig A-14/2, Vasant Vinar, .

New Delhi-110057. -Applicant

(Applicant present in person)
v versus

1. Smit. Neera Yadav, IAS,
Chief Secretary {o Gavt.
Of Uttar Pradesh, Sachivaiaya,
Lucknow-226001.

2. Shri Pradeep Shukia, IAS,
Secretary, io Govi. of
Uttar Pradesh, Appoiniment
Deptt., Sachivalaya,
Lucknow-226001. -Respondents

{By Advocate: Shri Garvesh Kabra)

CRDER (Oral)

I Hen'bie Shri V.¥. Majotra Viee Chairman (&)

Respondants have filed an affidavit contending that Tribunals directions
have been complizd with. Applicant, who is present in person, agrees that
directions have been complied with. As such, the CP is gropped and notices fo

the respondents are discharged.
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